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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, (CZ) AT BHOPAL (MP) 

ORIGINAL APPLICATION NO.  17/2023 

 

In the matter of: 

SUBHASH C. PANDEY         APPLICANT(S) 

Versus 

BHOPAL MUNICIPAL CORPORATION 

& ORS.       RESPONDENTS 

 
ACTION TAKEN REPORT ON BEHALF OF BHOPAL MUNICIPAL 

CORPORATION IN COMPLIANCE OF ORDER DATED 28.03.2025 

 

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER: 

1. That, issue raised in the instant application is that Capital Project Forest (CPF) 

was established in the year 1986 under Capital Project Administration (CPA) 

and more than 42 lacs plants were planted during the period of 1986 to 2021 in 

the city of Bhopal but the plants are being cut or damaged and the land under 

plantation has been diverted or continuously under encroachment by the 

unauthorized persons for personal and commercial purposes. The DFO of 

Capital Project Forest (Rajdhani Pariyojna, Vanmandal), Bhopal vide letter 

dated 10.12.2021 has communicated the BMC regarding more than 692 

encroachments, and a request also has been made to remove the encroachment 

from the public land and to prevent the cutting of the trees but nothing has been 

done. 

2. That, in compliance of this Hon’ble Tribunal, the BMC has removed the 

encroachments earlier and only 77 encroachments remained to be removed, out 

of which 20 encroachments have been removed by the Respondent BMC and 

District Administration. Rest 56 encroachers have been served with the notices 

and as the monsoon season is going on and majority of the encroachments are 

of residential nature, they will be removed after the monsoon season on 

humanitarian grounds.  
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3. That, a letter dated 01.07.2025 in respect of removal of 11 encroachments from 

MANIT square is marked and annexed herewith as Annexure R – 1. 

4. That, 10 encroachments from Manisha Market and near Shahpura Lake which 

were situated on the green belt have been removed by the BMC officials and 

District Administration. The report submitted by the concerned encroachment 

officer is marked and annexed herewith as Annexure R – 2.  

5. That, it is most humbly submitted that the BMC and District Administration 

have already initiated the due process for removal of the encroachments against 

the encroachers but on the humanitarian ground where the families are 

residing on the encroached land, the process of removal will be expedited after 

the monsoon season.  

6. That, it is most humbly submitted that this Hon’ble Tribunal may be pleased to 

give four months time to remove the remaining encroachments in the interest 

of justice.  

7. An affidavit in support of this reply is filed herewith. 

8. The Hon'ble Tribunal may kindly be pleased to take the present application 

on record and pass appropriate orders.  

 

Date: 02.07.2025 

Place: Bhopal 

 

Through Counsel  

Prashant M. Harne  

Standing Counsel 

State of Madhya Pradesh 
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uADO 

BOPAL 

NOTAS 

NOTARIAL 

BHOPAL 
(MP) 

A 

In the matter of: 

Reg. Me 08 23 02/21 
2421 

1c/72 

MADOS 
BHOPAL 

NOTARIAL 

SUNITA BHADORIA 
OF INDIA 

* NO1 DEFORE THE NATIONAL GREEN 

UNI 
8HAD 

& ORS. 

SUBHASH C. PANDEY 

ORIGINAL APPLICATION N0. 17/2023 

this affidavit. 

CENTRAL ZONAL BENCH BHOPAL 

BHOPAL MUNICIPAL CORPORATION 

Versus 

AFFIDAVIT 

of the affidavit are true 

BHOFSL 

TRÍMUNA 

1, Pramod Malviya S/o Late Shri S. M. Malviya aged about 61 years, posted 

as Executive Engineer, Bhopal Municipal Corporation, Office Address -

Shyamla Hills, Bhopal (M.P.). do hereby state on oath and solemnly affirm 

as under : 

IDEKTIFIED BY ME 

APPLICANT(S) 

2. That, the accompanying Action Taken Report has been prepared and 

filed as per my instructions and has also been explained to me. 

VERIFICATION 

That, the contents of the accompanying Action Taken Report are true 

o my knowledge based upon official records and legal averments made 

-therein are true on the legal advice and believed to be true 

Verified and signed on (this 2day 

RESPONDENTS 

1. That, I have been appointed as the Officer In-Charge to represent thiseHO 

case on behalf of Bhopal Municipal Corporation and as such I am well\* oTA 

Conversant with the facts of the case and therefore, competent to swear 

ADO 
POPAL 

I, above-described deponent do hereby verify that the contents of para 1 to 3 

pecsonal krotiedgr and beliefor 

pEPONÉNT 

2025 4tdopA AMP.) 

SOLEMNLY AFFIRMED BEFORE 
ME BY THE WITHIN NAME 

DEÞoXEXT 

sUNITA BHADORIYA 
NOTARY 

BHOPAL (M.P.) INDIA 

(BHOPAL 

NOT 

SUNT AAPOR 
BHOPAL 

MoTA 

NOTARIAL 

ADOR 

NOTARIAL 

hADOD 
BHOPAL 

TAR 

NOTAS 
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ANNEXURE R - 15



ANNEXURE R - 26



In the matter of: 

SUBHASHC. PANDEY 

Name & Father's/ Husband 
Name 

Accepted: 

BHOPAL MUNICIPAL CORPORATION 

& ORS. 

Pramod 
Malviya 

S/o Late Shri 
S. M. Malviya 

BEFORE THE NATIONAL GREEN TRIBUNAL 

In oe hore we do heounlo sot o hand o these prsents, tho contonis owhich hae boon duly undoustood by us, tlhus day ol, 

CENTRAL ZONAL BENCH BHOPAL 

ORIGINALAPPLICATION NO, 17/2023 

ansmg lhm thNs ase pivhngs ax per agrwd ms and cotu and auithwne shem t sgn and Ale Menlgs, ayeal. cross olyNhon lor the prosecuiovefence of the sand case in all its stayes nd also arv to rant\ and cmm ats done b thenm as al' do ln us 

Name and Enrollment 
No. in State Bar 

Council 
PRASHANT M HARNE 

MP/610A/I995 

HRISHIKESH P. HARNE 
MP/I230/2020 

MISHIKA BHATNAGAR 
MP/2587/2023 

Posted 
Executive 

Particulars (in block letters) of ench Party Exccuting Vakalatnama 
Registered Address 

as 

Engineer, Bhopal 
Municipal 
Corporation, 

Office Address 

Versus 

Shyamla Hills, 
Bhopal (M.P.) 

Address for Service 

240, UCI LAWYERS 
CHAMBERS, ARERA 
HILLS, BHOPAL 

APPLICANT(S) 

E-Mall addross 
(if aoy) 

Particulars (in bleck letters) of each Advocate Accepting Vakalatnama 

E-Mail Address 
(if any) 

Telephone No. 
(If any) 

RESPONDENTS 

Stutus ln the case 

RESPONDENT 

Telephone Number 

942504 1311 

8269399923 

9827520642 

Full Signature/ 
Thumb Print 

Full Signatures 
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